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'« CENTRAL ADMINISTRATIVE TRIBUNAL A
" PRINIPAL BENCH | .
“NEW DEIHI |
1) O.A. NO. 315/39 ; | e

2) Q.A._NO. 1005/89

‘New Delhi this the 18th day of March, 1994

Q__AE
_THE HON'BLE Mi. JUSTDE V. S. MALIMAMH, CHAIRMAN
W THE' HON'BLE W, Se n*"‘mms, umam (A) '

" le  Mrs. Indra Bathla, _
‘ W/O shri R. K. Bathla,

R/O Sector=1/778, '
'ReK.Puram, New Delhi
‘at present working as
Librarian Grade-111,
:Central Secretariat Librarxy,
Shastr:. Bbawan, New Delhi.

2. Mrs, Charanj it Kaur, '
W/0 shri Davinder Singh,
R/O J=3/231 DDA Flats, .
Kalkaji, New Delhi
at present working as
Librarian Grade-1I1I, _
' Central Secretariat Library, . . )
Shastri Bhawan, New Delhi. oo Applicant’:

By Advocate shri K. L. Bhardula
ersu '

le Union of Indisa through,
Secretary, Ministry of Human
Resources (Deptt. of Culture),
Shastri Bhawan, ‘New Delhi.

2. The Di.rector,
Central Secretariat Library,
Shastri Bhawan, New ‘De i.

3. ' The Secretary. to the Govt. of
India, Ministry of Personnel,
Public Grievamces & Pers 1ons. .
North Block, New Delhi, ces Responde

None for the Respondents
C. A, NC. 1005/89
Rajendra Kumar S/O N.S. hami,

R/O L-159, shastri Nagar.
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f prese ent working as .
ibrari‘an rade-III, T
_Raj a Ram Mthn Roy Nat,iongle

“Educat fon&l Resources ‘Centre,’
. .Deptt. of Education,. . ... . TS
' MG Huhan Rgsources: Develo e it

Qurz_ou.n ROad,ﬂ New Delh is-l. Ganssdint eve [ spplicant
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;,,gnlon Of Ipdie thraough
-~ Secretary, Ministry of
'Human Resources . (Deptt:

. of ‘Culture) , Shastri‘ Bhawen.

ey 1 New De‘lhi‘g,\.,e.,, 2 e sy o f
1 s .:~1’Tb° Di.rector | - s
CFA B T Ry e Ram® Moh an RoY NatToral " -
S h s+, Edueat fonal Resources Centre, : o

Department of “Educ at ion,
. Ministry of -Human Besources.

.- Devélopment., Curzon Road
Barrac_“ 2 _New Delh i.q

. .The Secre:tary to the. Govta
L ok India, Minfstry of: Personnel
Public. Gri.evanceS» & Pensionh ._

‘Nor'th Block NewD lh eee  Respondents

'H'on,'ble Mr;, Jugtice V. s.
vo oy O

,“

Mezli@e&b -

A

“ e ﬁthree petitioners 1A these two aan" ations ﬁ' |

':i‘\"

; art d thei.r career as ad-hoc Librarians Grade-III

o Ail

!.n December, 1983. ‘rhey have continued in the said

post e er‘since, Waceording to them they have rendered

3 Z |
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| .:..-:'wgood Performance and reeemmended their regulerisat ion

1n\the avail.ahle direct recruitment vacancles., -‘l'he
De;:\t:-u:l:memn of Personnel. s8ppears to. have turned down
thefir requests. , Hearlrg that the petit ioners would
" be ‘displaced they have approached the 'Iri.bunal for
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-on the stre ngth",
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Tribunal.' ‘l‘hus, £’ effec“t the petltioners have

refidered by now 11 years of sérvi.ce._ From the pleading

»i.n the direct recruitmamt vacancies. " We would lﬂce

to say at ‘this. stage that a8’ lorg as the petitiomrs

{ | _ ‘ possess the prescrfed qUal:ﬁcations, it is not so

'relevar:t as to vhi.ch~ qualification was mequired fi.rst

and- which qualificatiorr is _’;'jequired later. As lom as
tbey possess tbe required quallf icati.on they ' would
. ‘certalnly be elig ible for consideration for regulari-

b_ . A the case - of the respondents that it has become

necessary to displace the pot it fomers to accommodate

,,,,,

\\\\\
P

,occupied by the petitionsrs. In this background.
__havi.rg regard to all the circumstames. we consi.der '

\ it just and proper to dispose of - these two applications
| L':';i,t*? the followin, directions i .

Sosoct A TS0 1) The petit ionersmay submitan appropriste “
: N representaticn withi.n a periOd of one month
P g P - from" this date to the authorities seeki.rg

e sl AT »regularisation ‘of “thiely services with a reqdest
ity A l46°rélaxithe provisions “of relevant rules. i.f |

such relaxaticn is necessary.




| 2) The respondents shall consider the request
of 'the' petitioners with utmost sympathy and
.beari.ng in mind that the petitioners have
rendered service for nearly more than a

decade qui.te satisfactorily and would now be -

-— ; e s e e —— e e o

These ci.rcumstames eminently justify tyup-
athetic consideration being shown to the

request of the petitioners.

-

3) Until a decision is taken on the request for
mgdlarisatlon as aforesaid, the services of

the petitioners shall not be terminated,

2. with .these dnectiom. these two. applicat ions

are disposed of. No costs,

Let a copy of this order be sent to the
. respondents forthwith,

R R, P2
( $. Al A;ﬁge ) ( V. S. Malimath )
'{ Member’ { Chalrman
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~imligible for. Gther Goverment services. . o




